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Learned counsel for applicant submitted that he has no 

objection if the O.A. is disposed of by directing the respondents to dispose 

of his representation in accordance with law.

2. Looking to the submission of both the learned counsel for 

applicant and learned Addl. A.G., the O.A. is disposed of by directing the 
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respondents to consider the representation filed by the applicant in 

accordance with law by way of reasoned and speaking order with intimation 

to the applicant within a period of two weeks from the date of receipt of a 

certified copy of this order. The O.A. be treated as part of representation and 

in case, the respondents find substance in the representation filed by the 

applicant, they will take necessary action in the selection process in 

accordance with rules.  

3. O.A. is disposed of accordingly. No order as to costs. 
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